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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH A

Original Application Nos. O.A.268/04(M.P.127/04), 269/04(M.P.129/04),
270/04(114/04), 271/04(M.P.134/04), 272/04(M.P.131/04), 273/04(M P .120/04),
274/04(M.P.128/04), 275/04(M.P.130/04), 276/04(M.P.135/04), 277/04(M P.117/04),
278/04(M.P.118/04), 279/04(M.P.116/04), 280/04(M P.133/04), 281/04(M.P.115/04),
282/04(M.P.132/04), 283/04(M.P .124/04), 284/04(M P .121/04), 286/04(M P.126/04),
2B7/04(M.P.122/04), 288/04(M.P.119/04), 289/04(M.P.136/04), 290/04(M P.159/04),
291/04, 292/04(M.P.137/04), 293/04(M.P.163/04), 294/04(M.P.160/04),
295/04(M.P.138/04), 296/04(M P .161/04), 297/04(M.P.164/04), 298/04,
299/04(M P.157/04), 300/04(M.P.139/04), 302/04(M.P .158/04), 303/04(M P.162/04),
304/04(M P.140/04), 305/04(M P 141/04), 306/04(M P.123/04), 307/04(M.P.125/04) and

313/2004. o

Date of Order : Thisthe 16" day of February, 2005.°

THE HON’BLE MR. MK GUPTA, JUDICIAL MEMBER.
THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. 0.A. No. 268/2004 and M .P. 127/2004

Mrs. Biraja Mishra

Wife of Ashok Kumar Mishra
Principal, Kendriya Vidyalaya
Happy Valley

Shillong.

2. O.A. No. 269/2004 with M.P. 129/2004.

Shri Ashok Kumar Mishra

Son of Shri Bhahaban Mishra
Principal, Kendriya Vidyalaya
EAC, Upper-Shillong, Shillong.

3. O.A. 270/2004 with M.P. 114/2004.

Smti. Ina Baruah

Daughter of Late Munindra Nath Gogoi, IAS,
Sundarpur Zoo Road,

P.O. & P .S. - Dispur, Guwahati ~ 5.

4. O.A. 271/2004 with M.P. 134/2004.

Shri Ashok P

Son of Late Sri K.S. Paramu Pillai
Principal, Kendriaya Vidyalaya, AFS,
Jorhat, Assam.

s, O.A. 272/2004 with M.P. 131/2004.
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Shri Amit Tripathi bt
Son of Shri Debabrata Tripathi ] I
Principal, Kendriya Vidyalaya L
Tura, Garo Hills, Meghayalaya. R
' F
) ! 1 .
O.A. 273/2004 with MLP. 120/2004. L ! 2l
Shri Ranjit Kumar Sinha ~*~ . e
Son of Shri Tej Kishore Prasad Sinh S | N
Principal, Kendriya Vidyalaya, AFS; S : , A
. Borjhar, Guwahati, Guwahatj - 17. o . ; t
O.A. 274/2004 with MP. 128/2004.; !} !
. i . ‘ !4 \
Sri Chandra Kumar Ojha |, i
Son of Sri Shakti Kumar Ojha . | L
Principal, Kendriya Vidyalaya - % -l
HPCL, Jagiroad, Morigaon, Assam., . 5 'l |
O.A. 275/2004 with M.P. 130/2004.° - i
Sri Janakiranjan Dash I
Son of Late Mayadhar Dash | s
Principal, Kendriya Vidyalaya, AFS, S
Digaru, Kamrup, Assam. ' R IR
' LI
0.A.276/2004 with MP. 135/2004. L
Sri R.C. Agarwal, g B . Ty I 1 "
Son of Late Roshan lal Agarwal L _ ; : i
Principal, Kendriya Vidyalaya, . - o . ’ S 11
ONGC, Jorhat, o B 1
Assam. - 5000 ’ T I
! . T ot i
;‘ I { j !
O.A. 277/2004‘With MP. 117/2004. . e A
. | b il
Shri K.S. Murali Krishna - ; ’ e E..i;
Son of Shir K. Sankar Narayan ’ , ' - il
Principal, Kendriya Vidyalaya | o 5 R 1
No. 1 Tezpur, Assam. : i T
0.A.278/2004 with M.P. 118/2004 ol
| - | i
Shri Nilamani Pany | i Sy d ;l‘ :
Son of Late Murali Dhar Pany . ' H*ﬁ. .
Principal, Kendriya Vidyalaya " ‘r '
Umroi Cantt. SRR
Shillong, Meghalaya. : p
O.A.279/2004 with MP. 116/2004 | ' ;! 2‘
2 S K
Sti Gona Rama Rao _— . , ) ' i‘
' ’ L 7{;1: |
. ' L '. .i !}{:E“
‘ it




- 15,

16.

18,

i3, .@,‘ OA No. 280/2004 with MP, 133/2004

14.

17.

< Shn Arpal Singh Bhati
}Sgn of, ’Labe Hanwant singh Bhati,

Son of Shri Giona Raghupati Rao
Principal, Kendriya Vidyalaya,
Missmari, Sonitpur, Assam.

lx"

v Shn Vljay Prakash Mlshra,

Son of Shri Sadafal Mishra
Principal Kendriya Vidyalaya,
RRL, Jorhat :
Assam.

0.A. 281/2004 with M.P. 115/2004.

Shri Vijayakumar M. Karkal
Principal, Kendriya Bidyalaya,

. Lokra*-

DlStI'leltj Sonitpur, Assam,
3] .

O.A.282/2004 with M.P. 132/2004.
Sri A. Jyothy Kumar

Son of Sri A.A. Nayar

Principal, Kendriya Vidyalaya,
Tenga Valley,

West Kameng, Arunachal Pradesh.

70.A. 283/2004 with MP. 124/2004.

Shri D.C. Chattopadhyay
Principal, Kendriya Vidyalaya
Panbari, Dhubri

Assam,

O.A. 284/2004 with MP. 121/2004

Sri Ranjan Kishore
Son of Late Siya Saran Verma,

. Principal, Kendriya Vidyalaya,
-Kokrajhar, Assam.

0O.A. 286/2004 with M.P. 126/2004

Smt. Pathamitra Basu
Daughter of Late Priyabrata Ghosh

- Principal, Kendriya Vidyalaya,

NEPA, Barapani, Shillong, Meghalaya.

O A No. 287/2004 with M.P. 122/2004
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20.

21.

22,

23.

25.

26.

4
Principal, Kendriya Vidyalaya
NERIST, Nirjuli, Arunachal Pradesh.

0.A. No. 288/2004 with MP. 119/2004

Smt. Bandana Mohanty

Daughter of Sri Hare Krishna Mohanty
Principal, Kendriya Vidyalaya

No. 1 Itanagar, Arunachal Pradesh.

0.A. No. 289/2004 with M.P.136/2004

Sri Devendra Kumar Dwivedi

S/O Chandra Bali Dwivedi
Principal Kendriaya Vidyalaya
Duliajan

Dist. - Dibrugarh (Assam), 786602.

0.A. 290/2004 with M.P. 159/2004.

Mr. V. Sivaji

S/0 — Venkatraman

Principal Kendriya Vidyalaya
Karimganj, Assam.

0.A.291/2004 .

NM Varadharajulu

Son of N. Munuswamy Naidu
Principal, Kendriya Vidyalaya
Air Force Station chabua,
District — Dibrugarh, Assam.

0.A. 292/2004 with M.P. 137/2004.

Sri Bhat Keshav Narasinha
5/0 Narasinha Bhat

Principal Kendriya Vidyalaya
Namrup.

0.A. 293/2004 with M.P. 163/2004.

Sri Gobind Prasad Saini

S/o CL. Saini

Principal, Kendriya Vidyalaya,
ONGC Nazira.

0.A. 294/2004 with MP. 160/2004

Sr1 Sri Sojan P John

S/o P.V. Johan

Principal, Kendriya Vidyalaya,
Hijuguri Colony Tinsukia,




27.

28.

29.

30.

31.

33.

34,

O.A. 295/2004 with M P. 138/2004.

Sri P. c Ratha,

Son of Mr. Rama Chandra Ratha
Principal Kendriya Vidyalaya
Kunjaban, Agartala.

O.A. 206/2004 with M.P. 161/2004

Sri K. Lakhmipathi

Son of Mr. E. Kothandapani
Principal, Kendriya Vidyalaya,
K.V. Project Sewak, C/0 99 APO.'

O.A. 297/2004 with M.P. 164/2004
Sri Md. Shabidur Rahman

S/o Sh. Abdul Rashid

Principal, Kendriya Vidyalaya -
ONGC, Sibsagar.

0.A.298/2004.

. Sri BX. Pradhan

S/O Mr. GM. Pradhan
Principal Kendriya Vidyalaya
Kailashahar, North Tripura.

‘0.A. 299/2004 with M.P. 157/2004

Sri E. Ananthan

S/o — Ellappa Naidu

Principal, Kendriya Vidyalaya,
Tarapur, Silchar.

0.A. 300/2004 with M.P. 139/2004

Sri S. Sarangi

Son of Sri M.D. Sarangi
Principal Kendriya Vidyalaya
ONGC, Agartala.

O.A. 302/2004 with M.P.158/2004

Sri Radha Gobinda Das

Son of Late Sarat Narayan Das

Principal, Kendriya Vidyalaya
7.akhama, Dist. - Kohima, Nagaland.

0.A. 303/2004 with M.P. 162/2004

 SHP.C. Mahapatra

S/o Sri S.B. Mohapatra



35.

36.

37.

39.

By Advocates S/Sri A.C Buragohain & N.Borah for S1.No.1
& K Bhattacharya for S1.No.21 to 39.

ra

Prin¢ipal, Kendriya Vidyalaya
64 Bn. BSF. Jaraitola, Cachar, Assam.

0.A 304/2004 with M.P. 140/2004

Sri B. Bvijaya Varma

. S/o B.KannayyaRaju

Principal Kendriya Vidyalaya
Tuli. '

0.A. 305/2004 with M.P. 141/2004

Sri Dayaram Yadav

Son of Lt. R.C. Yadav

Principal, Kendriya Vidyalaya :
Kumbhirgram (AFS), Dist. - Cachar, Siichar.

0.A. 306/2004 with M.P. 123/2004

© SriRS. Ramanu jam,

Son of Sri Srinivasan R.
Principal, Kendriya Vidyalaya
New Bongaigaon, Assam.

0.A.307/2004 with MP. 125/2004
Sri K. Sreenivasan,

Son of Kalyanasundaran

Principal, Kendriya Vidyalaya
ARC, Doomdama,

Tinsukia, Assam.

0.A.313/2004 .

Sri Mandem Krishna Mohan

Son of Mr. M. Munaswamy'

Principal, Kendriya Vidyalaya,

GC CRPF, Langjing, Imphal, Manipur- 795113 . Applicants

- Versus—

Chairman,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi—1.

Kendriya Vidyalaya Sangathan
Represented by the Commissioner, KvS
18, Institutional Area, ~
Shaheed Jeet Singh Marg,

to 20 and S/Sri A Dasgupta



New Delhi-110 016.
Through its Chairman

. Assistant Commissioner
Kendriya Vidyalaya Sangathan
Guwahati Regional Office,
Maligaon, Guwahati-12. ... Respondents

|8}

* (By Advocate Sri MK. Mazumdar, KVS Standing Counsel)

ORDER(ORAL)
SHRIM.K. GUPTA, MEMBER (J):

Rejoinders have been filed in each case, which are taken on record. With

the consent of parties, we have taken up the cases for final hearing at admission stage.

2. Since the question of law involved in these O.As is idénﬁcal, we prépose
to dispose of the abovesaid 39 O.As by this common order.

3. The applicants were appointed as Principal in different Kendriya
Vidyalayas. One set bf the said applicants had been appointed as Principals on regqlar
basis and others had been appointed on deputation/ad hoc basis. Their grievance is
common. 1’7

4, By wrtapef present O.As they seek setting aside of the decision of the
Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to
Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment

to the post of Principal, KVS and also quashing such decision which culminated in

termination order dated 18.11.2004 bassed by the Commissioner, KVS.
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5. It is an admitted fact that as far as the question of validi ty of orders passed
in individual case vide order dated 18.11.2004 by the Commissioner. KVS is concerned,
the same had been the subject manér before the Principal Bench of this Tribunal in O.A.
No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004.
6. After considering the rival contentions of the parties as well as noticing
catena of judgements by the Hon’ble Supreme Court on various issues including the
mandate of the principle of natural justice etc. the aforesaid termination order dated
18.11.2004, which is common to all applicants in present O.As as well as in the O.A
before the Principal Bench, was quashed and set aside on the ground that when Rules and
Regulations confer particular power on an authority onl;', the said authority should
exercise the same rather than act on the directions of another, may be the superior
authority. The Principal Bench noted that Commissioner, KVS in his impugned order
had specifically stated that : “the undersigned has been directed by the Chairman, KVS to
cancel the Appointment Order. ... .. ”. Similarly, the Co-ordinate Bench in para 34 of the
said judgement observed that:

““Ordinarily when the persons who had been appointed on regular

basis as Principals, have a vested right as accrued in normal

circumstances and they should have been given a chance to explain

and thereafter taking stock of the totality of facts, an order could be

~ passed pertaining to if they could be reverted to the lower post or
note.”

At the same time the Bench added that their aforesaid expression should be treated as

opinion on merits. The Co-ordinate Bench also ruled that: “In all fairness, the applicants

*
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could have been given opportunity to explain in this regard, particularly to those who

have been regularly appointed.”

7. After noticing various judgements, the Principal Behch also recorded the

following conclusion:

“50.  These facts which we have analysed, clearly indicate hat so
far as the post of the Principal is concerned, the appointing
authority is the Commissioner of KVS and he is also the
disciplinary authority to impose all penalties. So far as the
Chairman is concerned, the powers are circumscribed by the Rules
that have been framed. It does not give him the power to remove
the concerned persons as against the requirement of the rules. It is
true that under Rule 25 to which we have referred to above, the
Chairman can exercise such powers as may be delegated by the
Sangathan or the Board. But our attention has not been drawn to
any such delegation of power by the Sangathan or the Board by
amending the relevant rules conferring the powers of the
appointment and of the disciplinary authority or any such other
power which is vested with the Commissioner of KVS,

5I. Once it is clear that the order has been passed on the
dictate of the Chairman and not by the Commissioner applying his
own mind as is clear from the tenor of the order, the orders in both
the cases, on this ground, are liable to be quashed.”
8. A close perusal of the aforesaid order passed by the Principal Bench
would show that certain other observations were also made, which we are not repeating
here except to reiterate. We as a Co-ordinate Bench are bound to follow the said
precedent as held by the Hon’ble Supreme Court in S.I. Rooplal and Another vs, Lt.
Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 5941 It is pointed out
by learned counsel for the applicants that the Writ Petition (Ciivil) No.29-32 of 2005 as

preferred before the Delhi High Court, wherein the validity of the said order had been
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10
questioned.  Vide judgement dated 25.1.2005 the High Court of Delhi maintained the

order passed by the Principal Bench in so far as the termination of the Principals on the

dictate of Chairman, KVS. As far as the other question relating to declaration that the

petitioners were direct recruits on the post of Principal in KV and were ent?tled to be
| |

absorbed against their vacancies, it was not decided and the issue was remanded to-the
| .

Tribunal for adjudication.
9. We may note that in all the O.As the order dated 18.11.2004 was filed

subsequentlyvbyway of various Misc. Petitions filed which have also been taken up along

with the O.As

10. Following the ratio and the dicta laid down in the Afor:mentioned

judgement we allow the present O.As and quash. order dated 18.1 1,2004 passed by the

Commissioner,- KVS terminating the services of the applicants on the! dictate of
Chairman, KVS, with liberty to the respondents to take action in accordance with rules

and law as held in para 52 of the aforesaid order passed by the Principal Bench.

1
i

11. Accordingly O.As and Misc. petitions are disposed of. No costL.

)

1=

Sd/MEMBER (|
- Sd/MEMBER (A
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BEFORE THE CENTRAL ADMI EISTR@QH@FIE“W%B‘UHALJ
GUWAHATI BENCH: GUWAHATI.

IN THE MATTER OF -

Sr1 A Jyothy Kumar.
- Applicant.
-Versuz-
Union of India & ors.

... Respondents.

LIST OF DATES AND §YNOPSIS

The applicant abovenamed respectfully submits that this

| original application seeking a direction upon the respondents for

not to disturb the service of the applicant as Frincipal of Kendriya

‘ Vidyalaya and to set aszide and quash the impugned press releasze

‘dated 19-11-2004 and allew the applicant to continue az Principal
of respective Kendriya Vidyalaya.

That some of the relevant dates with brief facts leading to

filing of the present applicant are as under —

?ﬂLﬂl-ZﬂM : The Aill India Seniority List of Kendriva
Vidyalaya Sangathan, New Delhi, applicant at &1

No.i7l (3
| {Annexure - A, Page - 14-15)

2-8 October, 1999 - Advertizement publizhed in Employment News

(Annexure — B, Page - 16-19)

16-05-2000:  The appointment order and joining report of the
applicant as Principal, KV, 2 Jaipur.

{Annexure - C, Page - 20-21)

-
L]
}
oy
Iy
1
it
]
Lows]
[

‘Regularization order as Principal.

[~

(Annexure - I}, Page - 12)

Contd
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10.11-2004

18-11-2404

: A press release issued by Miﬁi@try of Human
Rezource Development Depa%tment, Govt. of
India  (Impugned  order) cancelling  the
appointment of all the Principals who were
initially appointed on deputation baziz and later
on regularized.

(Annexure - E, Page - 23-24)

News item published in the The Hinduo

canceliing the appointment orders of over 300

- KV, Principals on the ground that those

appointments were made in violation of Rules.

{Annexure — F, Page - 1I5)

One particniar office order cancelling the
appointment of Sri S K. Tyagi, Principal, KV,
Faridabad.

(Annexure - G, Page — 26-17)
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DISTRICT: WEST EAMENG

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
] . GUWAHATI BENCH: GUWAHATI.

[An application under section 1% of the Adminiztrative Tribunals

Act. 1085]

989

Originzl Asnlication No. (3004

I Parficulars of the Applicant:-
Sr1 A Jyothy Eumar,
Son of 811 AL A MNayar

Principal, Eendriva Vidyalaya,

i}
el

Tenga Valley,

West Eameng, Aronachal Pradezh.

II.  Particulars of the Bespondents:
1. Unicn of Ind

Threough the Secretary to the Government of
India, Ministry of Human Resource Development,
Central Secretartaf,

Mew Delhi-1

b

Kendriya ""fié};ai va Sangathan,
Reprezented by Commissioner,
18, Institutional Arei

Shaheed Jeet Singh Marg,

New Delh: - 110016,

Through ite Chairman,

A - '33,0774—7 ’k\rmﬁ‘ﬂ.



(3

L]

Aszistant Commissioner,
Mfsdn ra Vidvalaya Sangathan.

Guwahati Regional Office,

S
Maligaon, i

4

o

Guwahati-17. / é\
e

Particulers of the order against which the application is

i
-
ot
-

<g

made: -
The applicatien iz also prezented against the press release
dated 19-11-2004 iccped by the Respondent No.l and fﬁr %

declaration that hiz appointment as Principal on regular basiz ie

oW

tegal and valid.

IV. Jurizdiction of the Tribunaal:--

The applicant declares that ¢

(b
g
{T."a‘

¢ znbject matter of the present

application iz within the jurizdiction of this Hon'bie Tribunal.

V.  Limitaticn:-
The applicant further declares that the present application is

within the limitation prescribed in Section 21 of the Adminictrative

Yot

Tribunal Act, 1985,

VI. Faetz of the caze:-

[
.

The applicant iz a citizen of India and iz az such entitfed io

&

i the rights and privileges guaranteed to the citizens of India by

2 . o

the Constitution of Indiz and the iaws framed thereunder.

Contd. .
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The applicant wasz initially appointed in the Eendriva
Vidyalaya (KV), He.Z Jaipur az Principal on 03-06-2000. He was
eatlier appointed az Post Graduate Teacher (FGT) (Physics) on 27-

1G-1988

3. The applicant was the fircet batch of the EVS Principals who

were appointed after

-

- following the due process of law, ie., open
adverlizement, written test and interview etc. It may be mentioned
that he was regularised after 1 (one) year of his deputation and put

in substantive post. His name was put in the All India Seaiority List

at &1 No.463 publiched by the KVS, New Delhi-51 az on 01-01-

2004.
A copy of the zaid semiority list dated 01-01-2004 i=
enclosed herewith and marked as ANNEX {. RE - A

4. That in pursuant to the advertizement No.27/99 publiched in .

loyment News” dated October, 2 to 8, 1999 the petitioner
applied for the post of Principal, KVS. By that time he had
completed 13 years of service as POT Teacher and became

otherwise eligible for appointment as Principal. In that

adverticement dated 2-8, October'39 the minimum marks required

i

was fixed at 45% and not 50% as indicated in the prese note.

A copy of the advertizement is enclosed herewith and

marked as ANNEXURE - B o

Contd..
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5. That the petitioner wae duly called for appearing in the
written test held in New Delhi and ke appeared in the written test
heid on 20-02-2000 at New Delhi. The petitioner qualified in the
written test and he was called for viva-voce/interview exam held 1n
New Delhi. The petitioner appeared in the viva-voce/interview

during March, 2003 and he was zelected along with others.

§. That on hiz being selected, the petitioner was appointed as
the Principal of the KVS vide order dated 16-05-2000bearing No.F-
472000 — EVS (E-I1) and posted az Principal of the K. V. I, Jaipur.

And he joined as the Principal of the said school on §5-06-2000.

A copy of the appointment letter dated 16-05-2600 and

-03.200¢ _

the jeining repert iz annexed as AMNEXUEE - C.

7. That thereafter the petiticner waz transferved to EV, Rupa,

1z k1

Guwahati Region and joined there on 23-08-2G92. He was

™)

tranzferred again te KV, Tenga Vealley on 30-06-2003. He joined

during hig tenure az Principal of the KV, Te&&‘a Valley the general

adminis tratze:m of the schocl has been gmmovea and the rezult of the

] - "3

ool wery good in both Classes X and Clazz XII f’inai exams.
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worked so far as Principal considerably improved. He has
dizcharged hiz duties alwaye effectively and transparentiy.

'
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g, That the petitioner’s zervices wac regularized wvide arder

dated 29-05-2001 hearing No F-7/4/2000-KVS (Estt-II) iccued by

o

he competent authority and she is holding a cubstantive post.

Copy of regularisation order iz annexed as

ANNEYURE - D.

9. The appiicant iz now serving ac Principal, KV, Tenga Valley

in substantive capacity.

10. To the utter cshock and sorprise of the appiicaﬁt, the
Respondeﬁt No.1 issued a press release dated 19-11-2004 whereby
it was stated that the appointments of all the Principals who were
inttially appointed on deputation basiz and later on regularised have
been canceiled. It was stated thaf dire#tions have been issued to
repatriate those Principals to their parental postz/cadre. The reazon
given was that the reguiations were made in violation of the Rules
of KVS and the reservation Rules ef-the (Government of Iandia It
was stated that the appeintments on regular basie have deprived the
candidates of reserve category.

A transiated copy of the said press release dated 19-11-

G4 ic enclosed herewith and marked ac ANNEXURE - E

11, A news item was alzo published in the daily newspaper “The
Hindw” on 20-11-04 wherein it was reported that the Reszpondent
No.1 cancelled the appointment orders of over 200 Kendriya
Vidyalaya Principals on the ground thét those appointments were
made in violation of Rules and constitutional provisions on equality
of opportunity. It was also reported that orders were issped

repatriating them to their parent cadre.

Contd..
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A copy of the zatd news em published on 20-11-2004

iz enciozed herewith and marked 3z ANNEXUERE - F

o
o

Though the applicant has not vet been served with any order

i

canceiling big appointment as Principal on vegular basziz, he has

obtained a copy of the office order bearing Mo F7-7/2001EVS

(Essti-1) dated 18-11-2004 1zzued by the Rezpondent No. 2 1o vespact

-

of ene Shei 5. K. Tyagt, Principal, Mo .l Fartdabad KEVS, whaerebv hiz

appotntment as Principal on regular basis has been cancelled. Tt 15
stated therein that zince hiz appointment on regular basiz 1z voud ab-
initio. the cancellation of the zame without tzsuing show cauze
anotice 15 justified. Shri S K. Tyagt has been directed to hand over

the charge of Principal to the Vice-PrincipalSenior most FGT

L)
o

immediately and report te the Principal-in-Charge in the same

Kendriya Vidvalava as PGT (Physics).

nclosed herewith and marked as ANNEXURE - &

H‘J

13, The applicant ig similarly placed like Shei 5. K. Tvagi. Bothk

(4

ride the

‘,.‘1

were earlier appeointed as Principal on deputation basis and
lcf M'»Zoo\ Wao

-~ e

cffice order dated L= v appointed Principal on

regular basis. The press release dated 19-11-04 covers the case of

= weall

[

he applicant

4

[g

A 7—7 577"‘7}4 ke pr—



7
VII. GROUNDS
L. For that the press releace dated 19-11-04 and the decision

contained thersin ave bad in law az well as on Tacts and the came are

W

tu'!

i1able to be cet aside and quazhed.

I For that the applicant iz eligibie and qualified to hold the post

of Prencipal, EVE. As aferezaid, the applicant in pursuant to the

advertisement iszued in October, 1999 she submitied application for

the post of Principal. She came out successful in both the written

test and in the interview. Thereafter, che was appointed az Principa

2.

on deputation basiz as per the appreval of the commtcm authority
and regulariced as Frincipal after successful compietion of 1 year

deputation period.

3. For that the applicast was appointad and put in substantive
post after 1 year of successful complation of her deputation. He has

not been posted against SC/ST category of vacancy, in other words

hers appointed was not at the expense of any 8C/8T candidate.

4. For that the appointment of the applicant as Principal on
regular basis was made in accordance with the relevant provisions of
the Education Code and there was no vislation of any provigion of

the EVS Rules or any constitutional provisiens.

3. For that no notice was issued to the applicant or any

opportunity of hearing wae granted to her before taking the

mpugned decision. The impugned decision iz in gross vielation of

=

{ontd ..



g
the principles of natural justice and the zame iz az such liabie to be

set aside and guaszhed.

6. For that the clarification given that since the appointment
order for the post of Principal on regular basiz is void-ab-initio, the
canceilation of the same without iszuing show cause notice ig
justified ivn law, is wholly untenable. Far from being void-ab-initia,
the appointment order of the applicant for the post of Principal on
regular i:.aﬁis: is legally valid and dose not suffer from any infirmity.

The impugned cancellation is most unjustified, titegal and arbitraey

7. For that after becoming the Principal, the applicant’s name

ERLO

=

was remaoved from the seaiority list of PGTs. The applicant is

IIA"#

to all the PGTs of her school. The impugned decizien, if given affect

to, would require the applicant to serve undar her juniors.

£ For that the applicant was appointed as Frincipal iz 2000 In

the meantime, the junior PGTs have been made Vice-Princis pats

o
bt

applying the principle of seniority-cum-merit. At the time of

selection of Vice-Principals, the applicant was neither informed nor

any option was zought for from her as to whether zhe would opt for
the post of Vice-Frincipal. New, by the mmpugned decision, the

applicant would be da;ﬁfiv ¢ of the opportunity to be Vice-Principal,

which iz a 100% promotional post, and would be forced to be 2 PGT

x'2

again under | juniors.

g. or that as per the prese release, the rezpondeats are anly

contemplating amendment of the relevant service ruies. The

‘A, “7760‘&7 Krmse_
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applicant™s appointment was made as per the existing zervice Ruls
aiter iuhs:-mtw the due procsss of law. The same cannot therefore,

be termed as illegal or unconstitutional.

1. For that after appoiniment of the applicant as Prinetpal
has been substantial improvement in the resuliz for both Olazses ¥
and Xl in the EV, Tenga Valley. Eepairiation of the applicant
wonld be wholly detrimental to the interest of the studants and the

school.

11, For that the im

24
s
“eh
o
]
]
o
Lot
&
&"l

reefiation/repatriation wonld cause

P

g civil

[
y-

serious prejudice to the applicant. Tt would entail adver
n:oﬁfseq#a&;es upcn the 3;3?%5&1;{ Besidez, it would causze extreme
bumiliation to the applicant which will have a demoralizing effect
not @nif; on the applicant but alse on the whole school. Therefore, it

becomes ail the mote necessary to issue atleast a show cause notics

to the applicant, which is the minimum requirement.

S.'.!.

12, For that the sxﬁnga

z

decision can be justified only by
reazons other 'iﬁan relevant and bonafide. Mo reasonable parzon
proparly instructed in law could have taken such a decizion as has
been done in the inztant case. The impugned decis nz;n haz been

influenced by wholly irrelevant and extraneous considerations.

13, For that the impugned decision is vitiated by arbitrariness and
unreasonableness. Thers iz arbitrary exercise of power by tha
authority tn the present case. The Respondents ha ciﬁﬁé iilegaliy

in taking the impugned decision and the same iz vislative of Articles

Contd ..
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and 15 of the Constitution of India. There has besn total non-

Prumn
e
]

‘application of mind by the Respondents to the relevant tactnrf' vhile

I a=

et
>
<]
=

issuing the impugned order. There ic malice in law as wa
factz and the zame haz vitiated the impugned decizsion. The applicant
| has been zubjected to an unfair treatment and the same has

prejudicially affected him.

14, For that in any view of the matter, the impugned decision iz

wholly untenable and the applicant iz eatitied to the relisfe as

o rayed for in thic apnlication.
B

VIII. Dsataile of the remedies exhaustad:

a

5 the applicant n'“ challenged the legality and correctnass

of the impugned decizion and has prayed fov setting aside/quashing

of the same, he haz not. submitied rapresentation before the

authority as the same would not only be a futile exercise but aleo

render his challenge redundant.

5

IX.  DMatier not previously filed or nending with anv other Court -

The applicant has not filed any other case/application tn any

other Court/Tribunal regarding the present subject matter.

Under the factz and circumstances, the applicant pravs for

freTy ity B

e g -



valid,

L For a declaration that the applicant’s appointment as Prineipal
(2 -o05-200"

on regular basiz vide office orvder dated 29-05-2004 i legal and

\x"f‘@“wh

AT STH-y BunA—

2. To set aside and guach the impugned press release dated 19-

11-2004 {Am&e}:ﬁre — D} in so far it relates to the app ﬂm:mt

3. To pass such further order or orders az thiz Hon'ble Tribunal

may deem fit and prope
4. Costs of the proceeding.

X1, Interim order praved for -

Pending disposal of the prezent application, the applicant

2 4

prays for an interim direction te the Res spondents not to dizturh the

service of the applicant az Principal of Kendriya Vidyalaya, ©°

. TE NGA VALLEY

andior pase such interim order/orders as may be deemad

fit and proper.

XII. Particulsrs of the FPostal Order -
Fostal order— C) | 348 2
Date . 22~ i- 2004

Issuing Office - Guwahati GBO

Payable at - Guwahati GPQ

XIIT. Lici of enciésure& -

An index “ﬁ@%‘ﬂf" the Qﬁtui"utﬁt”‘ of documents enclgsed.
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VERIFICATION:

I, 8¢l A Jyothy Kumar, zon of Sri A A Navar, a

41 vears, by profession - zervice, resident of Tenga Valley, West

- 2 ]

Eameng, Arunachal Pradesh, do hereby verify that 1 am the

applicant in the accompanving application. 1 am acquatnted with the
fact: and circumsztances of the caze. I hersby wverify that the

statements made in paragraphe T te XIIT are true to .y knowlad;

U‘T-i
Fit)

and that [ have not zuppresced any material facts.

; " n ~ . . 1}
And I set my hand on this verification foday the 24

(.n

Movembar, 2004 at Guwahati.

s

Appli¥ant.

ATy srrty b



N + KENDRIYA VIDYALAYA SANGATHAN
| SENIORITY LIST OF PRINCIPAL’S AS ON 01-01 -2004
S, " Name of the Educational Date of Year. |Whether| Cate- K.V. where
No/ Principal . Qualification . Birth of Direct/ gory working
Sen. ot K Allot- Promo-
No. o ment _6on_ ‘ »
1 2 3 4 5 6 [ 7 8
1. [ Sh.PC. Jain M.Sc., M.Eqd. 15.0844 | 1981 |pR - No.2 Agra Cantt.
2. | Sh.N.N. Mishra MSec. MA. BEd. | 17.1042 | 1981 |pm [ Sec Vill R.K. Puram
' : (on Extension for 2 Yrs,)
3. | Sh.R.D. Arya M.Sc., B.Ed. . 30.01.45 1982 DR SC | Haldwani
4. 18h.S.Shanmugam M.A., M.Ed. 150144 | 1983 | pR . No.1, Tambram
15. | sh.PE. Sarma B;A.(Hons)M.A.,M.Ed 03.06.44 |.1984 |pn . INA, Kalinga
6. | Sh.G.C.Nadtiyal |M.Sc., M.Ed. 030446 11984 1DR  |. | ONGCDehradun
7. Sh:. Rajiv Lochan M.Sc., M._Ed._. 0270.5.50 1985 | DR = - {INAColony
8. | Sh.B.C. Pokhariyal |M.Sc., M.Ed. 14.04.45 1985 | DR - { Lansdowne
9. | Sh.G.S. Mishra MA. MSc, BEd. [ 020746 | 1085 {pr | Angul
{10. | Sh. S.K. Gupta M.Sc., M.Ed. 18.04.46 | 1985 | pR . No.3, Jalandhar
k|11, | Dr.Y.N.Rai- M.A., B.Ed., Ph.D 01.11.45 | 1986 |Prom. |. | Nahara, Sonipat
|12. | Sh.PR.Verma. MSc,MEd. | 010145 | 1985 |pR OBC | IVRI Bareily , .-
13. Dr.V.P.Garg M.Sc., Ph.D, M.Eq. 25;08.44 1986 | DR - Janakpuri
| ‘ ‘ .
14, | Dr.N.N. Mishra M.A., M.Ed., Ph.D 01.09.44 | 1987 | DR - Rajokari
15. | Sh.YV.N.Rao M.Sc., M.Ed, 100748 11987 DR |- |Botarum
N :’ | R
’?16. Sh. A.K. Chaturvedi M.A., PGD, B.Ed. - 09.04:44 1987 - | DR - No.1, Banbasa Cantt,
07. 1 Sh.C. Kuriakose_ Varkey M.Sc., M.Eq. 03.04.47 | 1987 DR - | No.1, Cochin
18. | Smt. A. Sirohi M.Sc., M.Ed. 251147 | 1987 {pR - | OLF Raipur
#9. | Sh.R.P. Sharma M.Sc, M.Ed. 03.07.48 | 1988 |pR - New Cantt. Allahabad

vt g
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"'1 | 2 3 4 5 6 7 8
i 1461.1 Sh. A. Chouhan M.A., B.Ed:. 16.02.48 2000, OR No.1, Indore
" 462, Smt.V.l__ C.hari M.Sc., M.Ed. 03.11.49 2000 . DR - No.4, DelhiCantt.
463.| sh. AJ. Kumar M.Sc.,M.Ed.PGDST| 16.12.62 | 2000 - | DR Tengavalley
Sh. P. Subba Rao | M.Sc., M.A, ,M.Ed 15.06.45 2000 | Prom Kahalgaon
| ‘465. Sh. H.C. Mishra M.Sc., B.Ed. 050553 | 2000 | DR Leimakhong
1: 466.| Sh. K. Tiwari M.Sc., M.Ed, 080755 | 2000 |pR |- Garhara
57 _;?.‘x 47,| Sh.AVLJ Rao | M.Sc., M.Ed. 31.0859 | 2000 [DR |- | No.1, Sriviiaynagar
468.| Sh. PR. Tiwari M.Com., B.lE'd. 01.04.45 | 2000 | DR . Bharkunda
",%»469. Sh. B.R. Singh M.A., B.E. | '.10.03.44 2000 | Prom. AFS, Bihata
70| $h. SK. Pandey M.A., M.Ed, 17.06.44 | 2000 | DR No.2, Gaya
) {71 Sh.TA. Babu M.Sc., M:Ed. 050652 | 2000 [OR |- |Mughaisarai
1 i
472.} Sh.N.P.Sharma 'M.Sc., B.Ed. 25.06.47 | 2000 | DR Morena
473. Dr.DRSAChauhah M.A;, M.Ed.,, Ph.D | .10.07.55 | 2000 | DR . Diptoli Ranchi
| 474. Smt. Shobha Rani M.Sc., M.Ed. 08.06.46 | 2000 .DR ) Lakhi Sarai
475, Sh.R.K.rSharma M.A.j, B.Ed. 02.03.54 | 2000 | DR - Rihandnagar |
{476. | Sh. D. Purohit M.A., M.Ed. 03.08.58 | 2000 | DR . DLW, Varanasi
ﬂ 477.7 Smt. Radha G. Krishnan| M.Sc., B.Ed. :29.12151 2000 | DR - Manesar
478. Sh.A.k. Sukla M.Sc., M.Ed. 04.12.49 | 2000 | OR Bacheli
479.] Smt.V.L. Nagar M.A., B.Ed. ;08.04.55 .2000 DR Nasirabad
480.| Sh. Som Dutt M.A. B.Ed. %5.03.61 2000 |DR | sC No.4, Bhatinda
4\81. Smt. Chinta Aliveni M.Sc., B.Ed. 07.06..54 2001 | DR SC | Waltair
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Employment News 2-8 October 1999

KENDRIYA VIDYALAYA SANGATHAN
NOTICE
REQUIRES PRINCIPALS ON DEPUTATION

Applications are invited for filling up the posts of Principal in Kendriya Vidyalaya in the pay scale of
Rs 1000-325-15200 (Revised) by transfer on deputation basis from amongst Central/Stale/Semi
Govt./Autonomous Organisations and C.B.S.E. affiliated + 2 Schools ful filling the following
conditions.

AGE : Should not exceed 50 years on the last date of receipt of the application (Relaxation upto 5
years for SC/ST/OBC/Discharged Defence Personnel/Govt. Servant and employees of KVS)

ESSENTIAL QUALIFICATIONS :

i) Atleast 2nd Class Master's Degree (45% marks and above considered as equivalent) in Mathematics,
Physics, Chemistry, Zoology, Botany, English, Hindi, Sanskrit, History, Geography, Commerce/
Economics/Political Science/Computer Science/Physical Education or Music & Fine Arts

ii) A Degree or Post Graduate Degree/Diploma in Teaching/Education. v
iii) Atleast 10 years experience in Educational Institutions including atleast 07 years teaching
experience at Senior Secondary or Higher levels in recognised institutions and minimum of 03
Experience in Educational administration.

Experience in Educational Administration is administration is defined as under :-

a) As Principal/Headmaster of a High School/Higher Secondary School/Inter College/Degree
college, OR v

b) As Vice-Principal of a Higher Secondary School/Inter C ollege/Degree College/Head of Deptt. in
a Degree College/University Teacher Training College; OR

¢) As House Master in Public/Sainik School or as Officer Army Education Corps. OR

d) As a Vice-Principal in a Kendriya Vidyalaya for 03 years or more: OR

¢) As Vice-Principal and/or as PGT in Kendriya Vidyalayas for atleast 15 years ; OR

f) As Vice-Principal and/or as PGT in Kendriya Vidyalayas for atleast 10 years in case of those who
have passed the Ijepanmental Examination.

DESHIBLE JDESIRAOGLE

i) Working knowledge of Hindi and English. .
if) Experience in oirganizing Games and Sports and Co-curricular activities.
HOW TO APPLY : Applications complete in all respect as per proforma given in the Annexure
along with attested copies of certificates, marksheets mentioned therein, one self addressed post
card and Demand Draft of Rs. 200/- (Rupees two hundred only) drawn in favour of Kendriya Vidyalaya
Sangathan, New Delhi should be submitted, in duplicate. to the Dy. Commissioner (pars). Kendriya
Vidyala Sangathan, 18 Institutioned Area, Shaheed Jeet Singh Marg, New Delhi-110016.

c 7. ¢
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~ (Contd ’\jiom P/1)
- Application neatly typed/written, in the prescribed proforma, on while paper only, on one side of the
paper in double space (the size of paper should be that of foolscap size (21 cms x 30 cms) are
acceptable. Candidates serving in any recognised Institution/Organisation/Autonomous body of
Central/State Govt. and CBSE affiliated +2 Schools must apply through proper channel Applications
through proper channel will be entertained only if they are received within two weeks after the last
date. However, candidates should send an advance copy alongwith the Demand Draft of Rs. 200/-
so as to reach Dy. Commissioner (Pers.) at the above mentioned address before the last date. These
advance applications will be considered provisionally subject to the condition that the applications

through proper channel are received within two weeks after the last date.
LAST DATE FOR RECEIPT OR APPLICATIONS IS 31.10.1999

Instructions to the candidates:

a) The prescribed essential qualifications are the minimum and the more possession of the same does
not entitle a candidate to be called for written test/Interview. The KVS may hold a written test, and
call the candidates for interview on the basis of merit position in the examination. The decision of the
KVS in this regard shall be final and binding. No correspondence will be entertained in this regard.
b) Department candidates belonging to the Kendriya Vidyalayas fulfilling the qualifications etc laid
down for the post may appiy through proper channel.

TERMS AND CONDITIONS

(i) The employees of Central/State/Semi Govt/Authonomous Organizations and CBSE affiliated +2
Schools recognized by the Goverﬁmem which have facilities to release its employees on deputation
basis on retaining lien are eligible to apply.

(ii) The term of deputation shall be five years and will be governed by the existing introductions of
the Government of India relating to deputation. The KVS reserves the right to repatriate the service
of a deputationist at any time even before the completion of approved deputation period, depending
upon their performance, without assigning any reasons. Further, the appointment on deputation

basis will not centre any right on the candidate, for permanent absorption in the KVS at any time.

NOTE

(i) Applications if not received in duplicate shall be rejected.

(ii) Incomplete application shall be rejected.

(iif) The date of eligibility in all respects shall be the last date for submission of the application.

(iv) No correspondence in this regard shall not entertained.

Contd. P/3
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~ APPLICATION FOR THE POST OF PRINCIPAL

(TO BE FILLED IN BY THE CANDIDATE IN HIS/HER HANDWRITING)
DEMAND DRAFT NUMBER DATED FOR Rs

WHETHER BELONGS TO SCHEDULED CASTE/
SCHEDULED TRIBE/OTHER BACKWARD CLASS

Nature of the Caste/Tribe to which belongs Attested copy of the certificate from the Compotent
Autherity should be enclosed) |

1. NAME ,
IN CAPITAL LETTERS) | | piz;‘(’);f‘s);ze
2. SEX , photograph
(WRITE ‘M’ IF MALE AND F’ [F FEMALE) f:g: r‘;:;be‘g
3. FATHER'S/HUSBAND'S NAME , without photo
(IN CAPITAL LETTERS) ‘
4, DATE OF BIRTH (IN CHRISTIAN ERA)
(BOTH IN FIGURES AND IN WORDS)
AGE AS ON _ YEARS MONTHS
5. POSTAL ADDRESS (IN CAPITAL LETTERS)
(a) Permanent
| PIN CODE _
(b) Present Address
' PIN CODE
6. (A) ACADEMIC QUALIFICATIONS
Examination Subjects Board/Univ. Year  Marks Max Percent
offered obtained Marks | tage
Hr. Sec/Sr.Sec/
PUC/Intermediate

Bachelor's Degree

Master's Degree
b

,A;‘d‘dxl_tlonal Master's

P \ A
Degree

Contd P/4
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(Contd. from P/3) | A
(B) PROFESSIONAL QUALIFICATION
Board/Univ. Year Marks Max %
' ~ obtained Marks

B.T./L.T. Theory

- B.Ed.

Practical
M.Ed.

Ph.D/M.Phil
Any other course

7. TOTAL TEACHING EXPERIENCE

S. Name of the Name of the Post Scale of From To
No.  Institution Board to which Heid pay and
| affiliated basic pay

8. TOTAL ADMINISTRATIVE EXPERIENCE

Name of Scale Name of the Post held | Total

the post ofpay Instituticn from to Experience

Res./Non-residential yrs - Month
As Passed Department Examination. If Yes, Pl. indicate the date year for Principal.

9. OTHER VITAL INFORMATION

(a) Name & Address of the Institution where working

- (b) Whether the Institution is Govt/Aided/P\1.

(c) Whether the Institution is Residential/Non-residential

(d) The level of the Institution i.e. upto class X/X1/XI1

(e) Present post held

(Applicants working in the Samiti must indicate the post held by them in their parent organisation)

(f) Whether permanent/temporary/Ad-hoc

(g) Date since held

(h) Complete break-up of the scale of the post held

(1) Present Basic Pay Rs. Since

(j) Date of superannuation from present service

(k) State your mother tongue

Contd. P/5 .
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xﬁ/ from P/4)

(D) Native District & State

(m) Nearest Railway Station

(n) Language you can fluently

i) Speak -

if) Write

iii) Read

(o) Preference of State(s) for posting 1.
2

3.

(p) Whether married/Unmarried
(q) Whether the spouse is employed

(Indicate the designation and complete address of employer)
(r) Any other relevant information

10. Name and address of the Relieving Controlling Authority

(Give the complete address with PIN code)
DECLARATION

I solemnly declare that the statements made by me correct to the best of my knowledg,e and belief.
Ihave read all the terms & conditions thoroughly and also clearly understand that in the event of my
appointment in the Sangathan my service are liable to be repartriated/Terminated without notice,

any time during the service, if the foregoing mformatlon or any part thereof furnished by me is found
to be wrong or suppressed. -

PLACE
DATED _ ‘ SR (SIGNATURE OF THE CANDIDATE)
' FOR USE THE FORWARDING OFFICE

Name of'the Office ' |

dated _ . _and address _
v o A  PIN gode

(Please give complete address) \

It is certified that the applicant is workingasa .. .. . since

in this II’lStltuthﬂ W thh 1s a Government/State GO\T/GO\T recognised/
Autonomous/Aided/Private and the entried made by the apphcant have been found correct on
verification from his service records. -

No vigilance/disciplinary case is pending/contemplated against him/her at the time of application,

Contd. P76

. .
i



g (Contd. from P/5)

Place

Dated

COUNTERSIGN
NAME |
DESIGNATION
(To be signed by Relieving/Appointing/Competent Authority)

Seal

Signature

i

Name

Designation
Seal

EN 27/89
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: Speed Post/Regd.
Kendriva Vidvalaya Sangathan
(Estt.IT Section)

18 ~ Institutional Area,
Shaheed Jeet 8ingh Marg
New Delhdi ~ 11001 6

Pt -

N 7"4/2000"_}<VS‘<E. II)

- ' DATE:
L - 20
The Assistant Commissioner A ‘J&Qy,
Kendriya vidyalaya Sangathan’ ) o : - <{227
Ef@lonéé OETice Hyderabad ‘ .
Subject: Appointment of shri  , A Jyothy Kumar

to the post of . PRINCIPAL™IR Kendriya

Vidyalaya Sangathan.by'transfer on

deputation basis in the scale of pay
- . M, 40000 «335. =15,200/~, .

;o
R S

on the basis of the recommendations of the Selection
Committee, the'combetent anﬁhority has approved the appointment
of Shri/smt, A Jyothy Kumar . as PRINCIPAL in KVS
on deputation bagis”thkhe pay scale of Fs+.10000~325~15200/~ with
efféct from the datelhe/she assumes the charge of the post. His/
Her deputation in kvs will be initially for a period of one year
or till further orders whichever: is earlier. The period of

deputation can bhe extended on year to year basis for i mastdiam
£ S-years depending upen his/her conduCt"aﬁd~perf°rma"ce
and administrative exigencies. The appointment will be governed
by usual députation.terms. = z | |

»

vHe/Sheliskpqstedlas Principal at Kendriya Vidyalaya,
NOo2 Jagpur- =~ . ,

L
——

He/she will have the option to draw pay in the scale of
the post or draw drputation allowance as per'quq. of India orders/
inatruc;ions-qn this subject," . A

Sh;i/Smt.:é;JYOthy'Kumar .may be informed
that this;apbointmeht‘on deputation will not confer on hin/her
any claim for permanent absorpkion/regular appbintméhﬁ as
Principal in Kendriga Vidyalaya Sangathan, Moreover, he/she
cannot claimd%brréXtension'of deputation period as a matier or
right. It shonig be.cleaily nndersteood that the aforesaid period
°f Aeputation can be curtailed at the sole discretion of the
Commissioner, Kvs. zOn'ccmpletion/termination of deputation

period, he/she will be reverted back to his/her parenﬁ office/
feeder nost, "

POTUO.

Arromssane.

,39(



P2
It is, therefore, Fequesteq that Sh/&ntn*"_ﬂ¥2fﬁx Kumar
——— My bplease bhe relieveq 1mmediately With th..

, instrucgion to join at Kendrjy, Vidyalays No.2~gaipur

188 Pringipa;. latest 15°f{-‘f?‘?gmm__. falling whiqy, §. will

be Persume that he/she j4 not interesteu in thisg Offor anel

aWN withont Ny furthep Notice,
*Nsnreq that no dinciplinnry C

ase jg

A e 3 Lt 12 T N
?ﬁﬁﬂn“ﬁgﬁg% plication‘fdf'the

VLo A L . . t /
:..; . ‘ .r‘ . ) ,..i» (V.K.GlmT? ' ( )
. A C - . Sistant Comm Ssioner dmn,
R R T A for commispione:‘ A

N . - | B _" ‘. "‘ H
. COg?y t(_)_i.-' A I | : Coony
e S R R
V/y{; 'ghri“A”qyoﬁﬁy Kumar, pGT(Physics){
o "ﬁzas*aﬁ?a;‘r;rxms 053) 5l 202
i . - v ".\‘ .

I

KV[NT@C,Jyothi Nagar,
e LIYRh Na

L]
- e s

S — T —— « He may copmHnicatevhis/her
acceptaqce meediately to this Office Within 7-days from
R r W ~ B

the Hate Pf issye oﬁ‘offer'and'also reportlto.posting pPlace
asgstated‘above by the stipulated Perionq
2. The Chairman, VMC, K.v. No. 3 Jaipur o ... With
. the dequest;o'intimgte the date” " Jjoin 3 .LMT?ﬁ/ e,
,ﬁugzgsﬁg;ﬁgﬁyi;‘*ﬁmaﬁ;~ 88 Principal o this office 4
well as Assistant Commissioner " Kvs,
by 2Peedzpost /iy,

3. The: Priveipal,” kv, Lyothy N,

e The asiey, ’Jconuni_ssirmer, VS, ro, 4 ~ Joy v
He/she 4 TBquesteq £9 intimgee the "ditewr joidTng_of'the
1ncumbent ?o this offjcq 1mmod11tely b ‘S??§Q‘QQE§/P1X'

5.—:~persona1"ffi1e.~ " 06, Cuara f£i1q, ..
o ,I S '

! o 1 L 0 RS '1’..‘( :
’ e e { B BT ]i
/
S ! N Sectjon OﬁﬁieefLF-II)
\ ’ ) ;
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KENDRITA VIDYALAYA SANGATHAN K Registered
(ESTT.II SECTION) * = ' B

18 - Institutional Area,
Shaheed Jeet Singh Margg
New Delhi - 11001 s

YN e
‘\\¥ 0007 ny
W

Consequent upon their appointrent to the post of

CrFICE ORDER

Principal on transfer on deputation basis vide this office
letter of even number ated 16/17/19/24 -May, 2C00 » the

following have joined their duties as

Principal 4in Kendriya

Vidyalavyas on the date indicateqd agailnst each el
Sl. NAME KV where Date of
No, Posted Joining
) (77 {37 (37

4 .

\Whe  ShoA,Jyothi Xumar No.2 faipur ’os.s;zooo<r/x)
O2.  Sh.Bachcha Teward No.l army Jodhpurds,s. 2000( F/N)
G3. Mrs.Mecena @gg&rw&l No.4 Jaipur OS.S.ZOOO(F/N)
04.  sh.R.C.Rastogi Nc.1 Bikaner 24, 6.2000(F/N)
OS¢ Mrs.pPramod Saxens Bharatpur 22.6,2000/ F/ i)
O8. Ms.Viiay Lakshmi Nagirabzad 12.6,2000(F/x)
07. sh.BlK.Srivastava Eklingarh 23.6,2000(F/N)
oe, SheRizwanpur Rahman Chiuru 12.6.2000{F/N)
09, Mrs.T.J.Tacmas Dariba Mines 18.6,2000(F/N)
10.  Sh.S.X.Gummadd . Jalipa Cantt. 2605, 2000¢ #/N)
02. cher  tern

-&nd conditions for anpointme

< 5 nd Nt &s Principal
nsfer oa desutation basis will vemzin

uGadcered.

-

(V.X.GUPTA }

: Assistant Commissiconer (Admn. )
Comy f£or- Lor.Commissioniy

-

2.

W

Individual concarned

©
The Azste, Commlissioner, Kvs, Ragional Ofrfice, __Jaipur
With the reguest that the pay of above mentioneG Principals of
Xendriys Vidyalavas nay be fixed provisionally, keeping in
View the option exercised by them within the prescribed time
1imZt as per rules, i Copy of the osticn exercised by the
indivicdual Concerned, fixation order and the Ssrvice-Rook of
the concerned Princioz=l m Y piease e sent for final pay
fixation of &Y Lo tole office,

. 4. Guard filet////,

Azstt. CcmmissZloner (Admn. )
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KENDRIYA VIDYALAYA SANGATHAN -
- {Estt.I1 Section)
18, InstitutionaluAr‘e_a_d” L
Shaheed Jeet Singh Marg
New Delhi- 110 016.

No.F.7 -4/2000-KVS(Estt.1I) . ‘ - Dated: 29.05.2001
QFFICE ORDER

In view of en{ergence of vacancies in the general category, the

Commiissioner, KVS  hereby . appoints - the following Principals of Kendriya

Yidvalayas, who have been working on deputation basis against the temporary

posts of Principal in Kendriya Vidyalayas on an initial pay of Rs.10,000/- in the

pay scale of Rs_.10,000-325-15-,200/~ or as admissible under the rules from the
date. of their Joining on deputation basis.

This appointment is subject to the following terms and conaitions:

&) They would be on ;ﬁrobaﬁon for a period of two years from the date of
their joining which may be extended upto three years. Upon successful
completion of probation period, they will be confirmed in their tum.

b) During probation and thereafter, until they are confirmed, their. services
are terminable by one month's notice on either side without any reasons.
The appointing authority, however, reservas the right to terminate the -
services before the expity of stipulated period of notice by making
payment to the appointee of a sum equivalent to the PPy and allowances
for the perind of natice or the unexpired portion therb. . ey will draw
the allowances and other benefits in addition to pay at Central Govt. rates

as admissible to Kendriya, Vidyalaya Sangathan Employees, They will be
liable to transfer any where in India. '

Q) Other terms and conditions of service yoverning the appointment are as '
laid down in the Education Code for Kendriya Vidyalaya as amended from 5
time to Lime. ‘ | f
d) In case of any dispute or claim against the Sangathan, the court at Delhi

alone have jurisdication to decide any dispute arising out of or in respect
of service or any other contract. '

€)  For non-KVS employees .
They will be considered for absorption in the services of the KVS subject
to their willingness and concurrence of their parent Deptts,

‘2;9_/_;1 ’2, ool | ;.
e 7 c I“l
SV |
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_2_ : oo
Their inter-sc-seniority will be according to their rank m; the Select Panel,
Whichis indicated as per the serial order of this list. |
S.No. Name of Prmcnpal KV where wmkmg
L Sh. Akhilesh Chauhan  No.I Indore i
2. 5h. J.M. Rawat COD Jabalpur
3. Mrs Asha 1. Jain Kudremukh
4, Sh. Mitra Pradeep WCL Chandrapul
Sunee] '
5. Sh. A. Jyothi Kumar No.2 Jaipur
6. - Sh, Bachcha Tewari - No.1 Jodhpur Army |
7. sh. Brajesh Kr. Gupta No.l Bokaro -
A, Sh. AV. Jagannadha No.210C Rarauni
Rao i
9, Mrs. Narendra Mohini  Simla
10, Sh. Binod Kr. Bahuguna  Fort William Calcutta
11 Sh.. Kailash - Chandra AFS Barrackpore
" Nanda ‘ :
12, Mre. Usha Acwath lyer No.1 Calicut
13, Sh. Cherian (. George ONGC Panvel ,
4, Sh. LS. Rambabu Mo 3 Kusumunda
Korba ‘
15, Ms. H.K. Sanhotra (10.1 Faridabad |
i, Mrs. Meena Aggarwal Neo .t Taipur '
t7, s, PS5 Prabhakara Chiriming ;
i3, _omt. Radha G, Krishnan ~ Maneswar '
19, Mrs. Bhupinder Kaur Hissar Cantt, ‘G&
20. Sh. Keertan Kumar Rohtak .
21 Mrs. Indu Goswami Pushp Vihar Dalhi ’ 0
22, Mrs. Padmavathy Akella  No.1 Hubli i
23, frs. Neeta Khurana Rabuyarh i
24, Mrs. Kanta Rani Chug Chitaranjan !
RES Mrs, Thresuamma J. Dariba Mines
Thomas
RIcH Ms. R. Vna*'alaPshml Mol Dehu Road
2. . Mrs, K, Rmeshwar: Na.2 Kasargod
23. Mrs. Salma Maz Parwar No.l GCF Jabalpur
Xhan ) .
29 Mrs.  Madhu  Bala Lucknow Cantt. i
Chaturvedi {
M3, 5, V. Meenakshi '«C-"ellinqton
3. Sh. Fara= Ram Tiwari ialasore

e
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205, 200

Sh. . Rajeey

-Sh. Damodar Purohit
‘Sh. P, Bafasubramaman

o Y
smt. Ina Barua ONGC Jorhat
Mrs. Santosh Poonia Mathura Cantt.
Sh. R.C. Rastogqi : NO.1 Bikaner
Dr. Govind Ballabh Rourkela
Pandey

Sh. D. Venakeswarlu

. Mrs. Sangita Roy

Mrs. ,
Kaleeswaran _
Ms. Sudeep Arora
Mrs. Pallavi Sharma.
Sh. Yeshpal 5 Singh. .

~Shantha

Sh. AN, Parashar

Sh. Virender

.:ingh
Ahlawat :

5h. MLALA, Siddiqui

Sh, Prem Chandra Pant
Mrs. Pratima Rawat
Sh. Randhir Kishore

5h. Dev Singh Khatj

<h. Meghanathan
Kumar
‘“harma

Mrs. Bhaiti Mahajan

Sh. S.K. Sharma

5h. Ravi Chandra

Mre. Dipika N. Kamani
Sh. Amarjit Singh Gill .

Ms. Shraddha :
Sh. T. Ambareesha Babu
Sh. " Shyam Kumar
Gummadi

Mrs. Sudech Sharma
Sh. Awadesh Kr, Shukla

Do Ram ‘Bahadur
Sharma
Sh. Harish  Chandra

Mishra |
Ms. Vijay Lakshmi
Sh.D.R.S. Chauhan

Baramulla

DLW Varanasi

- AFS Kasauli

flahgaon Guwahati
T Kharaopur
OF Dum Dum

ATS Wadsar
Dhana |
Kirandaul T

NTPCKaniha |

OCF.Shahjahanpur

INS Valsura ' '

Ahilal

Rajket

- NEPA Nagar

Dharchula !
Masimpur
Riharid Nagar

No.1 Devlali

Jamuna'Collieryv
Ernakulam i
No.2 Srinagar

Lekhapani
TFRI Jabalpur -
Mughalsarai

Jalipa Cantt. S S ’ ’

Bacheli P
Leh '

Leimakhong

Masirabad
Dipatoli, Ranchi

.

s
o o Cn

s

-—



9.5 Joof -
(V.K. Gupb‘af?

' 2oo)
(V.K. Gupta%ﬂ/ I}

-4-
67, Ms. Vineeta Srivastava  AFs Dadri
58, 5h. Kedar Nath Mishra ~ No.2 Bhuj
69. Or.(Mrs.) Kranti Kumar Shahdol
70 ShUK.JF. Mohammad Hasimara
71 Mrs, v, Jayabal ' | Ottapalam
72, Sh. Kanhaiya Tiwari No.1 HFC Barauni !
73. 5h. Nardendra Prasad Panagarh
L Laxena e
/4. ShIM.L. Paneri ~ ‘Neemuch
75. 5h. Chandrma Singh ~ Charbatia
76. Sh. Raghava Poduval M. Loktak
77. 5h. Bashir Ahmad SPM Hoshangabad
78. Sh. Bipin Kr, Srivastava Eklingarh
/9. Sh. Satyendra Pal Koraput
0. Mrs. Anu Thomas Donimalai
S Sh. Rizwanur Rahman Churu
82 5mt. 5! Nalayini . No 1 Goa
83, LOomt. Alka Gupta ... No.2 Ishapore
a4, "G, T'Hak Raj ,Choudhary <haprail
| 1 7 . L L
B. I g |/
_Zslr}zm -
T e Assistant COmrrissioner-(Admn.)'
Distribution : . :
Lo Individual concerned., .. A ,
2. Al Assistant Commissioner, Kvs, Regional Officés except RO
*  Hyderabad ‘With the request to keep a copy of this order in the
Personal - File of the individual concemed and hlso make the
necessary entries to this effect in the Servica Bdok with proper
attestation, , : B
3. Office Order File.
'
L g T " Assistant Comrﬁssloner(Admn.)»

- ———— e e
.

LR N P SL w4 <

e Can L

N



L .

document 5.

| —257 .ﬁ%VV;QAQV“;Jﬂ‘Ef.JS\

PRESS INFORMATION OFFICE
GOVT. OF IMDIA

ANNEXURE - =

The Ministry of HRD Cancels appeintment of
deputation basis.

Principals on

NEW DELHI
- Dt.-19,.11.2004

" The Ministry of HRD has cancelled the apgnntmam of all

the Principals who wero\ initially appointed on deputation

basis and later on regularised in violation of the rules of

KVS and the reservation rules of Govt. of India. The Ministry

has also directed to repatriate the Principals to their

parental pdsts/cadre. A special drive will be launched to fill
up the vacant post: of Pr1nc1palo reserved for SC/ST. Besides

this, the remaining vacancies will® be filled up by all
categories. The recru1tm°nt rules. for Principals in KVS will

be modified. As per. thls, one as to gecure at least 45% marks

at the Master D@gree for dlroct recrultmen*, For appointment

to the post of Pr1nc1pal .on promotlon, the employee »as to

serve at least one yYear as Vice Pr1nc1pal (Now three years).

The decisions were taken after thorough study of.

The 65th Meetlng of t he Board of Governors was held on

19th March, 1999 the mode of appointment of Principal by

Commissioner was decided in the meeting. The Studty of

documents reveals that the guidelines have not been followed

due to which injustice has been done to the regerve as well as

general category candidates. Apart from it, right to equal

opportunity as laid down in constitutional articles has also

been flouted as a result of which employees belonging to
reserved as well as general cateoorles have been deprived of
opportunities to face competition. It has also been known that
such principals who vere appointed on deputation basis were
regularised afterwards, In such cases, the Commissioner has
violated the directive'of the Hon'ble Supreme'Court in regargd

Contd.....pP/2
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O reservations. Thus, the Commissioner KVS“abﬁdeprived the
candidates of reserved Cafegory from their legitimate right
though they had requisite qualificatibn  for: the post of
Principal. o

Thare arer140'PrinCipals on deputation who have been

| regularised in violation of rules. besides this, 187 persons
have bezn appointed as Principal on deputation basis. These
persons are working against vacancies of rescrved as. vell as

¢eneral categories,
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THE HINDU, Saturday, November 20, 2004 A

of 300 KV

By Our Special Correspondent

NEW DELHILNOV. 19, The Hunan
Resource Development Ministry

today cancelled the appointment

corders of over 300 Kendriya

Vidyalaya Principals issued during
the Murli Monohar Joshi regime as
these appointments were made in
violation of rules and constitutional
provisions  on
opportunity.  Cancelling  the
appointments, the Ministry also
issued orders repatriating them to
their parent cadre.

These appointments were made in
exercise of the Commissioner's
power to appoint principals and
cleared at the 65th meeting of the
Board of Governors of the Kendriya
Vidyalaya Sangathan (KVS) on
Murch 19, 1999,

The appointments were initially
made on a deputation basis and
subscquently  many  of  the
appointments were regularized **in

violation of the KVS rules and

DO pm’mm :

equality  of

-

frnvesome - F

L

ncipals @am@ii@d

reservation rules of the Govcrmpcnl"
Given the Vaccum that will be
created 1noa number of Kendriya
Vidyalayu across the  country, the
Ministry simultancously announced
that a drive would be undertaken to
fill the backlog of vacancies for
principals from the Scheduled Caste
and Scheduled Tribe categorics
followed by a general recruitment for
all categories to fittup the remaining
Vicancices,
Rules for
principals in KVS will be amended

The Recruitment
to make 45 per cent of the post
aduate fevel the qualifying mark
Tor divect recruits.

The qualifying mark had been
increased to 50 percent by the
previous regime "o the disadvantage
of the reserved categories.”

The rules will be amended to
reduce the number of years for
promotion as principal from vice-
principal.

According to the ministry, the

decision  in cancel  the
appointments was taken after a

scrutiny of documents relating o the

- 65th Mecting of the Board of

Governors of KVS “these documents
revealed that the Commissioners
power to appoint Principals was not
followed strictly resulting in injurics
to person belonging to both reserved
and general categories.

Besides constitutional provisions
on equality of :lpp()inllnchp were
violited as persons belonging to
reserved/general categories did not
get an opportunity to complete for
the post.

“Also

deputationists on regular basis as

while appointing the
principals, who were initially taken
on deputation for a fixed tenure, the
then Commissioner had not followed
the Supreme Court judgment on
reservation thereby depriving the
legitimate rights of persons
belonging to there served categories
from getting appointed as principals

in KVS." the ministry said.

liad

'
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(ENDRIYA VIDYALAYA SANGSTHAN
HEAD QUARTERS
18, INSTITUTIONAL ARE..
SHAHEED JEET SINGH MARG
NEW DELHI-110015 .

Moo FoT. ~7/ZOOJ/KV°(B stt~-IT - ‘[ﬁovember 18, 2001

OFFICRE CRDE R

_./)

- WHEREAS Shri  S.K, Tvyagi presently working as the
Principal at Kendriva Viayalava Mo.l Faridebad- was initially
nominated as Pr1nc1pal on deou“*tlon bagisg vide letter No.

F07-4/2001~KVS(Estt-T1) oaLed-12,6,2001,

WHEREAS the said Shri S.K.: Tyagi wag appointed as
Pfjncip“l on regular basis while wbrkirﬂ’ as Principal on
d“pufaLJon bé?iu by the Lhen Comm1331one~, KV - vide/ Office
Order No. F- 7/2002- KVS/Estt-IT dated 28.6, 2004, 4

WHEREAS the Chairman, KVS after examining all the
nmaterials on record end Recruitment Rules of KVS3 for tho Poast
of Principal has- found that the thén Cémmiqﬁionbr has acted
evond the Rec*u'tmont

o

be

Rules and COqutltULlcﬂal provisions in

‘egppointing the Suld Shri S.K. Tvagi as'prlnc1pal;on ragular
basis whllc working Principal on deputation basis and has
‘obhserved " at  his/her. apocintment on regular bssis a»n
Principal is not within z.d inlaw & is liable to be cancelled.

- SN

[
T S ,

N o ' RS e - Cont@seaaaP/2
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cancel the éppmdtmént

'
.1

Pursuant to tae above direction, 1 Bereh:
Goe Ordat N P 7-'”2002 K uiﬁﬂt ) dated 28.6.2004
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Guwahati Bench
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0.A No.232 /2004

IN THE MATTER OF:

Dot A."j\fo'w;\‘ RAUWaA

Applicant.

-V R 510 5~

The Union of India & othaors

Raopondenl.s

Weiblon Statowent Lited by the

Roapondents No. 2 & 3:

“d, Sri UUN Khawarey, the Assistant  Com

missioner, FKendriya Vidyalaya Saungathan, PRegional

Offico, Cuwahati, do heroby solemnly affica and filn
the written statemenl on my behalf and on boball of

Rospondoul No.?2 as undor: -~

[ That. 1 have been sarved with a copy of the
Original  Application, I have gone- th I’(Z)Ll"_,iﬂ'l the
contents  Lhereof. 1 am  competant 'f;() serve  Lthin
Wriltten Statement on baing supplied with commont:
From Ehe Hlasd-cquarters on behalf of the respondents,
hay o being ol bicial reapondenla, i) A fully
sarquainbod with the Ffacts and circecunatances of  Lhe

CRriaay
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1 2), That the' depcmeri

é_ H\'A l, |

1

| gllégatlons W
" .#w LR "
o oaverments . whlch are noL‘[bor

iy T

donJed and not ndmlttedf‘Anyx
Whlch are not apeciflcally admitted hereinafter ‘are

» At

\\. deemed t 0 be d@]},] ed .“; L | o }r" ) ;L
i . . L K ) : | 1"?:. Y i ¢ " v;.';:.;
}3). ‘ ThaL the deponent begs LO apprlse that Lhe

ﬁ%!‘graevanve of the appllcant is that~ y isauing "the
jfjhmrder; of, Cancellatlon of appointment ‘and  their
N Lepatrnullon to the subatantive post their right have
been vxolatad, whexoas the applicant has: no right to

submlt Lha1 ‘any of thelr rlght ’have been violated

lnasmuch as in Lhe advertlsement -1t s clearly

.5 mentloned thaL the term of deputatlon shall be for a

period of one year extendable fLom yeér ‘to ‘year’'.upto

5.‘ a muxnmnn period of five years and will be governed
Lo b
A by .the eXlSLJng 1nstructlons of v Lhe Government of

r-,y

: " India relating to deputatlon and. that the Kendriya
;o Vidyalaya angdthan deserves the . rlght to repatriate
;  .the doputhonmt at . any point ! of time' even before

©  completion of the . approved deputatlon period without
g ‘ (
: adsxgnlng any Leason.,; T

N TR

5 e

SRI . That with, regard to. the sLatemnnL made in

'paragraphs 6.2, 6.3, 6.4, 6. 5,ﬂ'6.6‘ and 6.7, the
‘xompondent atatos that these are matter of retords

and does not submit any comment. ..

5). - That with regard.to the: statements made in
paragraphs 8, 9, 10 and 11, the: IQSpondent denleJ the
rorrectness of the ‘same. tor,vgthe decision - of the

Chairman  in  cancelling the —appointment made on

Cond... ...
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dopntatlon banin and in furtherancs  some of Lhom who

vore regqularised were Lo be cancelled is lawlul,

Had ULhe applicants been "appointed as  per
fule of the Kendriya 'V'.'Ld,yz'ljl.ay‘a. sangathan, thon there
was no need for’ the Kendriya Vidyalaya ‘Sangathan to
Lake action in "Hm manner it has t:.&ken’ n<$w. To allow
vv:l;h(-.) applicant Lo (':onl:..inue in the post would mean Lo
giving o go-bye Lo all tho Conptitutional provinious
and the Kendriya Vidyalaya Sangathan would remain a
izilent spectator by suppressing the legitimate rights
iOE those persons who wero eligible for being either
promoled or recruited as Principals. It is submitted
ithat  the " then Commissioner who happened to be the

Cappointing authority appointed Principals on

deputation basig on year to year bagsis.
Simul banaously, Uthe then Commissioner was approving
~¢lubbing of all the posts earmar kad for General and

oBe / othor raserved category and went on appointing

Principals  on  rogular  basis who . ware working on
deputation, although no-qudh provislona were not mada
in the recruitment Rule for the post of Principal. In
all, uptil 'now, there are 140 ;candidatem whose
appointments have been tegularisedqagainmt he Rules

and as many as 187 persons working on deputat ion
banis as Principals in various Kendr iya Vidyalayas.
These persons (Regularised as we 11 -as on Depubtation)

are ocoupying  Lhe posts meaol for tha resarved as

wol 0 gonaral calbagory candidates. The

Commingtonart s powes  bo  appoint Principels o the
crpes s e dod oy Tho RO wae neot followed oLTLo Y
e b g i P kicn Lo Py rsons ey Loy ity M)

Contd.), ...
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'the then Commissioner. carmoL stand tha scwl,my of

vl "-. R ”

er served / general category The‘app01ntments made by

T law 1nasmuch as the;r has‘been awflagrant v1oJaL10n

pE . .
J s
3] . * e 1.

cdEe T of Constitutiohal | prov1510ns ,.v15 a'v1§ ‘ persons

\llv

. belonging to res xved ,/ genaldl uaLeoory who . could
. not gather oppuxlunl1y Lo compete for Lhe post of

. Principal. Even the. Hon’ble Suprgmq-CourtPs Judgment

}

oo . ,

j}‘ ! . g : K] L ¢

} ‘ on reservation has not¢been‘follow9dzwhllg operating

?? ifvaE-ﬁ the = recruitment Rules~ theroby depriving the
X iﬁix é " legitimate xight of pernonq in 1he raqerved category
.E%.?§g;-% g'flom getting dppclnted ‘as Euinc%gays ever since the
) f@' 'g'then Commissioner ﬂ: sLarted | freqularisnnq ~ the

¢

{ " deputationists as’ Principals ywho‘,were initially

: ' . (: . '
- {‘? appointed for a fixed tenure. ;
N P o ' T
‘ { 6) . That. with regard to the statements made in
| pardgraphs 6.12 and 6.13, the respondent states that
g - 122/64
: since filing of the Misc PeLlLlOH 84 by whlvh tha

| impugned order hds: been annexed the defect being
cured and the respondent does notioffer any comment.

AT Thal with regard to the grounds sel forth in
the application in  paragraph. V1T, tho  doponaont
} submits thal these grounds are ill founded and no
legn to sland Lo :.'M.l{;)[.)()r.’t:‘. tha alaim of tho applicant
for the irreqularities and illegaliliea as mentioned
l in above paragraph being committed in appointing Lhe
applicant  in  the dinitial, it has violated the

provisions as andaenr:

: b, Dipact  pecrudbment  guocas  of ST/ 307 ORC
b categorios have bewn utilized by the derutationist’ s

A

o
[ © Contd... ...
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incidentally, reservation rules ° aLe 1‘1ot' applicable
whan  the posts are fillod up‘:" v}ithv hy way of
deputation. Similarly, promotion  quotan  of all
candidates have been utilized, by deputationist,

Deputationists < For auch period frustrated 1hn vary

purpose of reservation Rules.
I1.. By denying the opportunity of competing for

the post of Principal’ to the general public, Lhe

Constitutional Provisions. have been violated.

1L, - By rogularising  the deputationist againat
the vacant posts of Principals contrary to the tarms
of deputation, the appointingl;:_‘f -fauthori Ly (i.e.
Commissioner KVS) has exercised‘th.é power not vested

on him.

Therefore, from the above it 18 seen that no
action  contra ry  to  law  has  Dbeen takon by  Lhe
respondent.  and  the  actions  have bean Lakon  in
necordance  wilh  the  Consli tubional  provisions and
further wore Uhe applicants have no vesled rights
conferved open  bthem to seak quashing Qf’_ the order

dated 168-11-2004 and in the circumstances it i

i

Csubmiblod that the applicanl: have nolt made oul: any

case Fov dnteriorance by this Hon'ble Tribunal .

i turbhar aubmitbad that,  an aubmitLad

above Lhore wero Lrrogularition commitlad by Uho Lhon

-

CCommi sz onar, Lhe praseonls Commias Loneg roaforred i

cmattaor Lo the Chadrman for Laking a docision although

Fhe  Commissionar himeolf  had pointed  ont hhe

Contd... ..



"»follow1nq stepa to rectify the Same -and details that

was put forward by’the Commissnoné}rin ithis regard

Care as follows: f@ﬁ%@ﬁrﬁ!“H »wUdm ;?'w”
. } P, '~',"i‘iﬁ R |
‘g_ »flf ‘ “Considering thls blatant “v1olatlons in : the
LU v i / U .
L A é ¢ recruitment ru&es for ‘the posts Cof Prlnvlpa1" the
Vo following policy decisions are pyoposed to rectify
re 1 . the situation:
A -
! i, The order of appointment issued to the
i .
? Principal on doputation for regularising their
; i service as Pyincipals'while working on deputation may
N , " be cancelled. |
4 ' . ‘ S '
{‘ boodd. All the deputationist workan a8 Principal
f g may be repatriated to their parent cadre.
'é idd. Recruitment.  Rules  for Princlpals  may  bo
g L amenced providing Cor 45% guailing marks In Masta
' N : Dagrae ih caso of direct rooruitment and in ciase of
' s | S promoteos minimum- 1 year qualifying service as Vieco
'} - Principal in the Kendriya Vidyalaya for promobtion to
! the p Cx:.‘.‘ L oof Pringi pal.. |
2 |
iv. Special Recruitment drive may be made for SC
' and ST Lo [£ill up the backlog va)canc.::i_oa followad by
é the general recruitment for all categories to Fill up
é - the remaining vacancies”.
|
s 4 ; v Thereaftex,.;on g@LtJng the direction from
@ the Chaiiman, the Commissioner ptOCQOdﬂd Lo issue the
f order datod 18-11-2004: N reading of the order datod
% Pi=11-2004 Phanlt makon it : cloar Fhat  Ehe

Contd... ...
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Commissionar hind applied his mind and it iz only the

Capplicant who are twisting the [facts.

It s submitted that . the Conmmissioner

Capplied hino wmind and also tho Rule while cancelling

the appointments  of the applicants. Since L
regularisation and cont fruing of doputation int bayond
Lhe period ds void a b-initio, non observance o i

principal  of natural Justice which in obher words,

tha observance of natural justice is no way attracted

would not vitiata the order dated 1 =1 12004, Tk 30

Further submittod i tho ovder dat.od 16-11-2004 woxo
not dasned wenhd  amount Lo ancouraging o Lhe
vivlalion of constitutional provinslons Lhay eby
deprrving Whe Llegitimabe rights of Lhe porosons who oo
antitted Lo qal appointmont as Principal oo promobdon

or by way of ract o tment,

8). In view of the above it is subnitled that
there is ne morib in the O.A and _“i,:h'm O.N i Liahlao to
bo dicmissed with cc»st, it is also prayed thab in
view of. tha above the interim order passed by this

Hon'ble ribunal may be vacated.

R R T ETCATTON o e/

Contd... ...
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AFFIDAYVET /\u@gmkm

I Shri Uday Narayan Khawarey, Son of Shri Jagat
: Nmaymn !{hawaray, zxged about 44 years, prmently ‘working
§ Assistant Commissioner in the Regienal Ofﬁce of Kendriya
' Vadyataya Sangathan, Maligeon, Guwahatl do  hereby
miamn!y dfﬁrm and daclare as fellow.: |

1. That I am the Assistant Commissioner of the Kendriya
_ Vidyzéiay& Sangathan, Maligaon, Guwahati, as such 1 am
acquainted with the facts and circumstances of the cése. By
 virtue of my office I am competent to swear this affidavit.

2. That the statements made in this affidavit and in the
accompanying application in paragraph ' 2344 < are true
to  my knowledge, those made  in — paragraphs
bainqj matter of records are true to my informationi derived
therefrom. Annexurea —  are true coples of the
, orsgmal«"‘ and groups urged are as per the legal advice.

And I sign this afﬁdavit‘ on this the 'Lfth day of :]-amw]
Qc}gﬂbar, 2005 at Guwahati, -

‘ Iden&}éd by

DEPORNENT

l\dvam e's Clark.



